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IIItntenance C •••• 0' Divorced Wives 
In Stat •• 

134. DR. A.K. PATEL: 
SHRI L.K. ADVANI: 

Win the Minister of LAW AND JUSTICE 
be pleased to state: 

(a) the number of cases of maintenance 
for divorced wives filed in various courts 
during the last three years and the current 
yaar; year wise and State-wise; 

(b) the number of such cases disposed 
of; and 

(c) the staps taken by the Government 
10 expedite the disposal of alt the pending 
cases? 

THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (DR. 
SUBRAMANIAM SWAMY): (a) and (b). The 
information is being collected and will be laid 
on the Table of the House; and 

(c) Various steps have been taken to 
reduce the pendency of cases in the Courts. 
The recommendations of the Arrears Com-
mittee. constituted by the Government to 
make an indeplh study of the problems of 
arrears and to suggest remedial measures. 
have been sent to all the State Governments! 
High Courts tor necessary action. The vari-
ous State Govemments have also been re-
quested from time to time to S8t up Family 
Courts under the Family Court. Act. 1984, 
expadliously where these have not 10 tar 
been 181 up. 

(TI8I1SIation] 

Bank Loan. to Sick Unit. 

135. SHRI RAM LAl RAHI: Will the 
Minister of FINANCE be pleased to stat.: 

(a) whether the Government are aware 
that many big industrialists aftar obtaining 
bank loan worth crorts of rupees, .et up 
industries, declare them sick and again ap-
ply for loans; 

(b) whether any cases of loans 
realisation against thesa big industrialists 
are pending in courts; 

(c) whether the Government propose to 
take any adion in such cases; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHAI DIGVIJAY SINGH): 
(a) to (d). lOBI has reported that financial 
institutions grant assistance to such indus-
tries as are in conformity with national pri-
orities as sat out in the National Development 
Pian. Each individual project is appraised in 
regard to technical feasibility and commer· 
eial profitability, financial soundness, 
managerial competence etc. and only such 
projects that satisfy the criteria laid down ara 
assisted. Subject to these criteria, preference 
is given to projects in backward areas, 
projects promoted by n.w and technically 
qualified entrepreneurs, proiects with large 
employment generating capacity and tho.e 
which are export-oriented and import IUb-
stitutive. While considering sanction of as· 
sistance the institutions generally go into the 
background and antecedents of the pro-
moters including their track record in man-
aging other units. Financial institutions also 
have separate cella for handling cas •• which 
are sick or showing slgns~ incipient sickn .... 
Th ... cells closely monitor problem. faced 
by the assisted unit. and the involved In 
working out nMd-based remedial measu"'l. 

IDBI has further reported that when all 
measure. to revJve the lick unit fall, the 
institutions taka re«X)UrM to rafarring thl 




